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INISTRATIVE T EUﬂﬁL
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0.8.Np.2297 of 1994
Dated New Dslhi, this 9th day of Februsry, 1895
Hon'ble Shri J. P. Sharma,Member(J)

Hon'ble Shri B« K. Singh, Member(A)

Km., Chanchal Kaushik

Market |

8y Advocate: Shri B. B. Raval

Versus

1e Union of India,threugh
the becrotar%
Ministry of Home Affairs
Government of Indis
Nart.h Bledk
NEw OEL HI.1

2. The Deputy Commissioner of Police
Prev. & Lines, Dalhi Po!ice
Rajpur Rpad
GEL «»s Respondents

By dpplicant: Shri R, Pendite
R ODER
L)

Shri J. P. Sharma,M(J)

The grievance of the applicant in this epplicetien
filed on 1.11.94 is in roapeék of her non appointment to
the post of Constable (Women) in Delhi Po!ice inapitl ef

her selaction vide communication dated 26.9.94.

2. The relief claimed by the applicant is for a diractiaﬁf
to the respondents to treat the applicant as appaintud to
the poat of Maehilla CLonstable 1993 batch from 22nd tugqat.1§§4‘
i.e. the gams Uate from which other 152 Mahilla Canst&blca ;

wera appointed and sent for training.
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2+ A notice was issued to the respondents. The

respondents in this epplicetion has teken a number of

pleas and denied the averments made by the app?icnnt

in the D.A, .Houovur, in parsgraph 4.2 of the countar

the r:épondcnts havi clearly stated that siacaxthtzap@;iséﬁt
had improved in physica]l test conducted later on and was
found suitable in ﬁﬁat test, she will be summoned for

the next batch for necessary training achedulnd to be

held in may, 1995 subject to police verification.

3. 1t appears that after quelifying the said selaction
the applicant was put to physica) test and at different
| point of time her height waes measured, but she ceuld
not qualify for the sligible standard prescribed under: -
the rules, However, since the respondents have now Pound
that the applicant is eligible on account of height a)so
and eligible for considoration of appaintqint‘oad no
further proof in the matter is required. The learned
counsel for the applicant, however, stressed that the
applicant should be sent upth the next availabls batch
and that the seniority of the applicent be rsstored with

o
the batch of 1993. i

'R We have also heard the leaarned counse] for the

respondents, Shri R. Papdita. He states that the applicant
shall be sent glong with the pext available batch and
further that the seniority of ts applicent shall ' be

-

regulated not with the batch in which she qualifies, but
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with the batch in which she gets her training.

7 S. Ho have taken inte eensidnration the rival ceattntiéns

regarding tbﬂ matter of seniority and we find that liast tht f5«
applicant has ones besn declared unfit but sscend tino déﬁ;axééi =
fit then she shguld have been given al) benefits as if k gn
was first appointed. The dnlly in appointment of tho aap!icanﬁ
has csused sufficient loss to her, but sht‘shauiﬁggz%;t'al!avzifﬁfl
to lote in terms éf seniority along with her batch. In #inuf féi;;;g‘
of the fact, as per statsment of the learned caqascl‘?er_thtgi~ ‘ '
roaﬁenﬁcata and as per the statement givﬁn in paregreph 4.2.

< of the counter, this 0.A. is disposed of along with the

fellowing directions:

{i} The respondents shal) cersider the sppointment
of the appxicant to the post of Mlahilla Cenatabzc
and treat her as Mahilla Constable and she
should be scnt}.c for training with the next

availsble batch. But her senpiority should be
reckoned from 1994. |

(ii) She should be paid salary and allousnces from.the

~§_Aﬁ
date she is appaintad to the pest/ ea-c.ap%u&é&mn‘%ﬁ& %»ﬁ,,

V‘\w‘
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6T bhex—treining. i {gt,%“%ﬁi
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6. With these diroctienc, the 0.A. is finally rigpesgg of, oo
but uitheut any order as to costs,

!

‘l SINGM) | (3. P. SHARMAR) :
(l) C Member(d) |
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